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ENFORCEMENT OF SECURITY INTEREST AND RECOVERY OF DEBTS LAWS (AMENDMENT) BILL*,2004
Title: Introduction of the Enforcement of Security Inerest and Recovery of Debts Laws (Amendment) Bill, 2004.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): Sir, on behalf of my
senior colleague, Shri P. Chidambaram, | beg to move for leave to introduce a Bill to amend the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and further to amend the
Recovery of Debts Due to Banks and Financial Institutions Act, 1993 and the Companies Act, 1956....(Interruptions)

PROF. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, | want to raise an objection at this stage.
MR. SPEAKER: There is no notice in front of me.

PROF. VIJAY KUMAR MALHOTRA : Sir, this Bill should be sent to the Standing Committee.

MR. SPEAKER: Let your notice come to me, | will decide.

PROF. VIJAY KUMAR MALHOTRA : He is introducing the Bill now.

MR. SPEAKER: That does not mean the Bill is passed.

PROF. VIUAY KUMAR MALHOTRA : At the introduction stage itself | have a right to say that the Bill be sent to the
Standing Committee..

MR. SPEAKER: You have made your point.
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The question is:

"That leave be granted to introduce a Bill to amend the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and further to amend the Recovery of Debts Due
to Banks and Financial Institutions Act, 1993 and the Companies Act, 1956."

The motion was adopted.
SHRI S.S. PALANIMANICKAM: | introduce the Bill.

MR. SPEAKER: Shri Malhotra, you wanted to say that the Bill be sent to the Standing Committee. Well, | have noted it.
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MR. SPEAKER: | have noted your submission.
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MR. SPEAKER: | will decide on it. | cannot work as fast as you can.
ltem No. 12, Shri Palanimanickam.
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